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Order
CP No. 34/241-242/NCLT/MB/MAH/2016

On hearing the submission on either side, this Bench has noticed

that this Company is a Family Company growing well till now, owing to

some difference in their business, the Petitioner filed this Company Petition

inter alia seeking for stay of EOGM scheduled to be held on 05.10.2016.

p of these facts, this Bench, having felt that it would

In the back dro
rs instead of deciding Interim Reliefs, suggested

be better to pasé final orde
ding the EoGM for 15 days hereafter.

the Respondents side to defer hol

Cont....on page 2



2. CP NO. 34/(MAH)/2016

For having both the sides agreed for defewing it without going into
merits, this Bench hereby directs the Respondents to file reply by one week

and Rejoinder, if any, by one week thereafter.

Since the Respondents side consented for deferring the same
without prejudicé to the rights and contentions of the parties until next
date of hearing, this Bench directs the Respondents without prejudice to
the rights and contentions of them to put this EOGM on hold until next date

of hearing.

This order is passed hoping that the Petitioner will not seek any

extension on the date hearing under the cover of this order.

List this mater for final hearing on 26.11.2016, directing both the
parties to file brief written submissions two days before final hearing after

exchange of same with each other.
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